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RAIL VIKAS NIGAM LIMITED
NOTIFICATION
New Delhi, the 7th April, 2026

F. No. 13 INDB-BNI/LA/Gazette/16/Work Correspondence date 06/04/2026.—Whereas by the
notification of the Rail Vikas Nigam Limited, notification No. F. No.13 INDB-BNI/LA/Gazette/12/Work
Correspondence New Delhi Dated 11 November, 2025 published in Gazette of India, Extraordinary, Part III, Section 4,
(hereinafter referred to as the said notification) under Sub Section (1) of Section 20A of the Railways Act 1989
(Railway Amendment Act 2008) (hereinafter referred to as the said Act), the Central Government declared its intention
to acquire the land specified in the Schedule annexed to the said notification for execution, maintenance, management
and operation of "Indore-Budni New B.G. Railway Line" in the district Indore, Dewas & Sehore in the State of
Madhya Pradesh

And, whereas, the substance of the said notification was published in daily local Newspapers ‘‘Raj Express”
And ‘‘Swatantra Samay” dated 22 November 2025 & 22 November 2025 under Sub Section (4) of Section 20A of the
said act;

And, whereas, objections were received and same have been considered and disallowed by the Competent
Authority and accordingly orders have been passed;

And, whereas, in pursuance of sub-section (1) of section 20E of the said Act, the competent authority has
submitted its report to the Central Government:

Now, therefore, upon receipt of the said report of the competent authority, and in exercise of the powers
conferred by sub-section (1) of section 20E of the said Act, the Central Government hereby declares that the land
specified in the schedule annexed hereto shall be acquired for the aforesaid purpose;

And, further, in pursuance of Sub Section (2) of section 20E of the said Act, the Central Government hereby
declares that on publication of this notification in the official Gazette, the land specified in the schedule annexed here
to shall vest absolutely in the Central Government free from all encumbrances.
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SCHEDULE OF LAND

Brief Description of the land to be acquired with or without structures falling within the Proposed Railway
Project “Indore-Budni section' of the District Dewas in the state of Madhya Pradesh

SI. Name Name Name of the Survey Type Nature of | Areain
No of the of the Village Number of Land Hectare Name of Land Owner
* | District | Tahsil ag u Land
1 2 3 4 5 6 7 8 9
1 Dewas | Dewas Baroli 614/1 Private | Irrigated 1.000 | Omprakash's S/o

Girdharilal, Girishkumar
S/o Hemraj Caretakers of
ignorance, Sitabai's W/o
Fakirchandra  Panchal,
caste  Sutar, address
Baroli, Dewas, Madhya
Pradesh, land owner

Bagli Chapda 390/1 Private | Irrigated 0.075 | Liladhar S/o Nanda
Caste  Ahir  Address
Chapda Bagli Dewas
Madhya Pradesh Land

Owner
406/5 Private | TIrrigated 0.074 | Shyam S/o Ramprasad,
(406/2) Surajmal S/o Ramprasad,
Narmadabai D/o

Ramprasad Bhanibai
W/o Ramprasad address
Chapda Bagli Dewas
Madhya Pradesh land
owner

197/4 Private | Irrigated 0.110 | Kishore = Kumar S/o
Jagannath caste Ahir
address Bagli Dewas
Madhya Pradesh land
owner

91 Private | Irrigated 0.047 | Kailash, Prahlad S/o
Chhotu caste Bhil
address Bagli Dewas
Madhya Pradesh land
owner

156 Private Irrigated 0.366 | Kanhaiyalal, Mohanlal,
Bharat S/o Ramchandra,
caste  Ahir, address
Bagli, Dewas, Madhya
Pradesh, landowner

232/2 Private | Irrigated 0.030 | Bhagirath S/o Dunga,
caste Chamar, address
Chapra, Bagli, Dewas,
Madhya Pradesh,
landowner

Karnawad 2266/1/1/1 | Private | Irrigated 1.000 | Rameshwar S/o Ratan
Singh  Caste  Kulmi
Address Bagli Dewas
Madhya Pradesh Land
Owner

Dostpur 176 Private | TIrrigated 0.005 | Abraddin S/o Badruddin
Caste Muslim Address
Bagli Dewas Madhya
Pradesh Land Owner
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SCHEDULE OF LAND

Brief Description of the land to be acquired with or without structures falling within the Proposed Railway
Project “Indore-Budni section' of the District Dewas in the state of Madhya Pradesh

SI.
No.

Name
of the
District

Name
of the
Tabhsil

Name of the
Village

Survey
Number

Type
of
Land

Nature of
Land

Area in
Hectare

Name of Land Owner

177/3

Govt.

0.023

Government of Madhya
Pradesh

Kamlapur

591

Private

Irrigated

0.000

Sunilkumar,
Rajeshkumar,
Gopalkumar S/o
Jaikishan Caste Mahajan
Address Kamlapur Bagli
Dewas Madhya Pradesh
Land Owner

759

Private

Irrigated

0.080

Wali Mohammad, S/o
Habib Mohammad,
Caste Muslim address
Kamalapur Bagli,
Dewas, Madhya Pradesh,
land owner

751

Private

Irrigated

0.034

Ibrahimbeg S/o Nisarbeg
Caste Muslim Address
Kamlapur Bagli Dewas
Madhya Pradesh Land
Owner

610

Private

Irrigated

0.020

Jamaluddin, Imamuddin
S/o Mohammad
Nasrudin, Kamaluddin,
Aliuddin S/o Sarfouddin
Nisaruddin, Riyazuddin,
Salauddin,  Raisuddin,
Rafiquddin S/o
Samsuddin  Naziruddin
S/o  Azizuddin caste
Muslim address
Kamalapur Bagli
Madhya Pradesh land
owner

611

Private

Irrigated

0.024

Jamaluddin, Imamuddin
S/o Mohammad
Nasrudin, Kamaluddin,
Aliuddin S/o Sarfouddin
Nisaruddin, Riyazuddin,
Salauddin, Raisuddin,
Rafiquddin S/o
Samsuddin  Naziruddin
S/o  Azizuddin caste
Muslim address
Kamalapur Bagli
Madhya Pradesh land
owner

608

Private

Irrigated

0.032

Jamaluddin, Imamuddin
S/o Mohammad
Nasrudin, Kamaluddin,
Aliuddin S/o Sarfouddin
Nisaruddin, Riyazuddin,
Salauddin, Raisuddin,
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SCHEDULE OF LAND

Brief Description of the land to be acquired with or without structures falling within the Proposed Railway
Project “Indore-Budni section' of the District Dewas in the state of Madhya Pradesh

SI. Name Name Name of the Survey Type Nature of | Areain
No. of the of the Village Number of Land Hectare Name of Land Owner
District | Tabhsil Land
Rafiquddin S/o
Samsuddin  Naziruddin
S/o  Azizuddin caste
Muslim address
Kamalapur Bagli
Madhya Pradesh land
owner
609 Private | Irrigated 0.035 | Ajmeri S/o Neziraddin,
Imamuddin S/o
Mohammad, Alimuddin
S/o  Sarfuddin  Caste
Muslim Address
Kamlapur Bagli Madhya
Pradesh Land Owner
612 Private | TIrrigated 0.174 | Israruddin S/o
Badaluddin Caste
Muslim Address

Kamlapur Bagli Dewas
Madhya Pradesh Land
Owner

615/1 Private | Irrigated 0.190 | Tarannum W/o  Arif
Khan, Kamini, W/o
Hamid Khan, residents
of Indore.

615/2 Private | Irrigated 0.048 | Mohammad Irfan, S/o
Abdul Salam, resident of
Indore.

616 Private | Irrigated 0.166 | Mohammad Irfan S/o
Abdul Salam, Mukhtiar
Khan, Arif Khan S/o
Mehdi  Hasan  caste
Muslim address
Kamalapur Bagli Dewas
Madhya Pradesh land
owner

777 Private | Irrigated 0.153 | Fizauddin,  Laiquddin,
Imranuddin, Israruddin,
Azharuddin,
Mazharuddin,
Abraruddin S/o
Badruddin Caste Muslim
Address N.  Village
Kamalapur Landowner

776 Private | Irrigated 0.134 | Israruddin S/o
Badaluddin Caste
Muslim Address

Kamlapur Bagli Dewas
Madhya Pradesh Land
Owner

775/1 Private | Irrigated 0.037 | Mohammadmia S/o
Babukhan Caste Muslim
Address Sahukhedi
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SCHEDULE OF LAND

Brief Description of the land to be acquired with or without structures falling within the Proposed Railway
Project “Indore-Budni section' of the District Dewas in the state of Madhya Pradesh

SI. Name Name Name of the Survey Type Nature of
No of the of the Village Number of Land
* | District | Tabhsil g Land

Area in
Hectare

Name of Land Owner

Indore Madhya Pradesh
Land Owner

773 Private | Irrigated

0.025

Shahzad S/o Salauddin,
Tayyababi, Rukhsanabi,
Rizwanabi, Yasminabi,
Farzanabi D/o Salauddin
caste Muslim resident
Kamalapur land owner

769 Private | Irrigated

0.360

Laikuddin S/o Badruddin
Caste Muslim Address
Kamlapur Bagli Dewas
Madhya Pradesh Land
Owner

770 Private | Irrigated

0.065

Israruddin S/o
Badaluddin Caste
Muslim Address
Kamlapur Bagli Dewas
Madhya Pradesh Land
Owner

771 Private | Irrigated

0.100

Israruddin S/o
Badaluddin Caste
Muslim Address
Kamlapur Bagli Dewas
Madhya Pradesh Land
Owner

767 Private | Irrigated

0.162

Fizauddin S/o Badruddin
Caste Muslim Address
Kamlapur Bagli Dewas
Madhya Pradesh Land
Owner

765 Private | Irrigated

0.125

Fizauddin S/o Badruddin
Caste Muslim Address
Kamlapur Bagli Dewas
Madhya Pradesh Land
Owner

764 Private | Irrigated

0.090

Fizauddin S/o Badruddin
Caste Muslim Address
Kamlapur Bagli Dewas
Madhya Pradesh Land
Owner

763 Private | Irrigated

0.120

Samimbi wife Fizauddin
Caste Muslim Address
Kamalapur Bagli Dewas
Madhya Pradesh
Landlord

760 Private | Irrigated

0.032

Anees khan S/o
Chhotekhan, caste
Muslim, address
Kamalapur Bagli,
Dewas, Madhya Pradesh,
land owner
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SCHEDULE OF LAND

Brief Description of the land to be acquired with or without structures falling within the Proposed Railway
Project “Indore-Budni section' of the District Dewas in the state of Madhya Pradesh

SI. Name Name Name of the Survey Type Nature of | Areain
No of the of the Village Number of Land Hectare Name of Land Owner
* | District | Tabhsil ag u Land
761 Private | Irrigated 0.135 | Anees, Anwar, Nagma

father Chhotekhan,
Fatima wife Chhotekhan
caste Muslim resident of
Kamalapur

752/1 Private | Irrigated 0.034 | Zafeer s/o Ziauddin
Qureshi Caste Muslim
AddressKamalapur
Madhya Pradesh Land
Owner

752/2 Private | Irrigated 0.033 | Israr Beg S/o Rais Beg,
caste Muslim, address

Kamalapur Bagli,
Dewas, Madhya Pradesh,
land owner

752/3 Private | Irrigated 0.046 | Israr Beg S/O Rais Beg;
Shamimbi W/O Sheikh
Sajid; Caste: Muslim

752/4 Private | TIrrigated 0.043 | Saeed Beg, S/o Chhota
Beg, address Kamalapur
Bagli, Dewas, Madhya
Pradesh, land owner

752/5 Private | Irrigated 0.052 | Husen Beg, S/o Chhota
Beg, address Kamalapur
Bagli, Dewas, Madhya
Pradesh, land owner

754/5 Private | Irrigated 0.022 | Rasheed Beg S/o Amir
Beg, caste Muslim,
address: Village
Kamalapur, land owner

670 Private | Irrigated 0.042 | Aamnabi W/o Kallan
Khan Caste Muslim
Address Kamalapur
Bagli Dewas Madhya
Pradesh Land Owner

668 Private | Irrigated 0.018 | Kallu Khan S/o Kallan
Khan Caste Muslim
Address Kamalapur
Bagli Dewas Madhya

Pradesh Land Owner
623 Private | Irrigated 0.160 | Moinuddin S/o
Imamuddin address

Kamalapur Bagli Dewas
Madhya Pradesh land

owner
618 Private | Irrigated 0.014 | Moinuddin S/o
Imamuddin address

Kamalapur Bagli Dewas
Madhya Pradesh land
owner
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SCHEDULE OF LAND

Brief Description of the land to be acquired with or without structures falling within the Proposed Railway
Project “Indore-Budni section' of the District Dewas in the state of Madhya Pradesh

SI. Name Name Name of the Survey Type Nature of
No of the of the Village Number of Land
* | District | Tabhsil g Land

Area in
Hectare

Name of Land Owner

731/4 Private | Irrigated

0.125

Sunnabi Father
Mustaqali Caste Muslim
Address Kamalapur
Bagli Madhya Pradesh
Land Owner

725 Private | Irrigated

0.002

Atmaram, Babulal,
Udaysingh, Bhimsingh,
Mohanlal, Avantabai,
Tulsibai father
Amarsingh caste Bagri
address Kamalapur Bagli
Dewas Madhya Pradesh
land owner

727/2/1 Private | Irrigated

0.400

Afsana  W/o  Gabbar
Khan Caste Muslim

727/2/2 | Private | Irrigated

0.400

Afsar B W/o Bhayukhan
Caste Muslim Address
Kamalapur Bagli Dewas
Madhya Pradesh Land
Owner

727/3 Private | Irrigated

0.400

Jigar, Sohail, Sufiyan S/o
Sheikh  Vakil address
Kamalapur Bagli Dewas
Madhya Pradesh land
owner

727/1 Private | Irrigated

0.470

Farzana B W/o Nabu
Kha  caste  Muslim
address Kamalapur Bagli
Dewas Madhya Pradesh
land owner

730/1 Private | Irrigated

0.090

Shahzad S/o Salauddin,
Tayyababi, Rukhsanabi,
Rizwanabi, Yasminabi,
Farzanabi D/o Salauddin
caste Muslim resident
Kamalapur land owner

512 Private | Irrigated

0.005

Naeemuddin S/o Ajmeri
Caste Muslim Address
Kamalapur Bagli Dewas
Madhya Pradesh Land
Owner

482 Private | Irrigated

0.041

Imranuddin s/o
Badruddin Caste Muslim
Address Kamalapur
Bagli Dewas Madhya
Pradesh Land Owner

607/3 Govt.

0.020

Madhya Pradesh
Government

774/3 Govt.

0.013

Madhya Pradesh
Government
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SCHEDULE OF LAND

Brief Description of the land to be acquired with or without structures falling within the Proposed Railway
Project “Indore-Budni section' of the District Dewas in the state of Madhya Pradesh

SI. Name Name Name of the Survey Type Nature of | Areain
No of the of the Village Number of Land Hectare Name of Land Owner
* | District | Tahsil ag u Land
753/1/3 Govt. 0.104 | Madhya Pradesh
Government
676/3 Govt. 0.017 | Madhya Pradesh
Government
671/3 Govt. 0.034 | Madhya Pradesh
Government
642/3 Govt. 0.010 | Madhya Pradesh
Government
726 Govt. 0.275 | Madhya Pradesh
Government
728 Govt. 0.125 | Madhya Pradesh
Government Nala
676/3 Govt. 0.012 | Madhya Pradesh
Government
1078/3 Govt. 2.410 | Madhya Pradesh
Government Forest
514/3 Private 0.065 | Madhya Pradesh
Government
1079/3 Govt. 1.910 | Madhya Pradesh
Government Forest
Thaldhewaria 43 Private | Irrigated 0.144 | Vasheel Khan, Yunus
Khan s/o Aziz Khan
Caste Muslim Address
Resident Village
Kamalapur Landlord
44 Private | Irrigated 0.085 | Abdulgani S/o Abdul
Aziz  Caste  Muslim
Address Bhorasa
Sonkachch Dewas
Madhya Pradesh Land
Owner
7 Private | Irrigated 0.045 | Mangala wife of
Manohardas caste
Bairagi address Morad
Hat Bavalaya Indore
Madhya Pradesh land
owner
16 Private | Irrigated 0.084 | Babulal S/o Ramaji caste
kumhar address
Kamalapur Bagli Dewas
Madhya Pradesh
landlord
17/2 Private | Irrigated 0.057 | Rajesh S/o Ramchandra
caste kumhar address
Kamalapur Bagli Dewas
Madhya Pradesh
landlord
18 Private | Irrigated 0.078 | Bulibai, Shivnarayan,
Manish father Madanlal,
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SCHEDULE OF LAND

Brief Description of the land to be acquired with or without structures falling within the Proposed Railway
Project “Indore-Budni section' of the District Dewas in the state of Madhya Pradesh

SI. Name Name Name of the Survey Type Nature of
No of the of the Village Number of Land
* | District | Tabhsil g Land

Area in
Hectare

Name of Land Owner

Rajubai husband
Madanlal, Rajubai
husband Gyarsiram,
Mohanlal father Laxman,
Satish, Nagina father
Gyarsiram, Narmada
Prasad father Madanlal,
Bherulal son Laxman
caste Mali resident of
Thalghevariya

19/1 Private | Irrigated

0.023

Rooplal, Chaturbhuj S/o
Hira Fulkuvarbai W/o
Shankarlal, caste Mali,
address: Kamalapur,
landowner

19/2 Private | Irrigated

0.055

Kantabai, W/o Mohanlal,
caste Bhilala, address:
Thalghevariya, Bagli,
Dewas, Madhya Pradesh,
landowner

19/3 Private | Irrigated

0.021

Suganbai W/o Bherulal,
caste  Mali, address:
resident of village, land
owner

20 Private | Irrigated

0.078

Dagdu S/o Hirdaram,
caste Bhilala, address
Bagli, Dewas, Madhya
Pradesh, landowner

21 Private | Irrigated

0.073

Dagdu S/o Hirdaram,
caste Bhilala, address
Bagli, Dewas, Madhya
Pradesh, landowner

25/1 Private | Irrigated

0.014

Gulab Singh S/o
Sakaram, caste Bhilala,
address  Thalghevariya,
Bagli, Dewas, Madhya
Pradesh, landowner

2572 Private | Irrigated

0.008

Ganesh S/o Sakaram,
caste Bhilala, address
Thalghevariya, Bagli,
Dewas, Madhya Pradesh,
landowner

30 Private | Irrigated

0.115

Kamrunisha W/o Sheikh
Habib, caste Muslim,
address Gopipur Bagli,
Dewas, Madhya Pradesh,
land owner

31/2/1/2 | Private | Irrigated

0.010

Dilip S/o Dagdu, caste
Bhilala, address Bagli,
Dewas, Madhya Pradesh,
landowner
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SCHEDULE OF LAND

Brief Description of the land to be acquired with or without structures falling within the Proposed Railway
Project “Indore-Budni section' of the District Dewas in the state of Madhya Pradesh

SI. Name Name Name of the Survey Type Nature of | Areain
of the of the . of Name of Land Owner
No. e . Village Number Land Hectare
District | Tahsil Land

28 Private | Unirrigated | 0.022 | Kamrunisha W/o Sheikh
Habib, caste Muslim,
address Gopipur Bagli,
Dewas, Madhya Pradesh,
land owner

88 Private | Irrigated 0.016 | Samotibai beva Jalam
Singh, Mirabai beva
Lachhu caste Bhilal,
Santosh S/o  Lachhu
caste Bhilal, address
Thalghevariya  Rajesh
S/o Lachhu caste,
Deepak S/o Lachhu caste
Bhilal, Ladkibai D/o
Lachhu caste Bhilal,
Gendu S/o Jalam Singh
caste Bhilal, Amar Singh
S/o Jalam Singh -caste
Bhilal, Gaju S/o Jalam
Singh, Umarbai D/o
Jalam Singh caste Bhilal,
Mangtibai D/o Jalam
Singh  caste  Bhilal,
address Bagli Dewas
Madhya Pradesh
Landowner

87 Private | Irrigated 0.102 | Samotibai beva Jalam
Singh, Mirabai beva
Lachhu caste Bhilal,
Santosh  S/o  Lachhu
caste Bhilal, address
Thalghevariya  Rajesh
S/o Lachhu caste,
Deepak S/o Lachhu caste
Bhilal, Ladkibai D/o
Lachhu caste Bhilal,
Gendu S/o Jalam Singh
caste Bhilal, Amar Singh
S/o Jalam Singh -caste
Bhilal, Gaju S/o Jalam
Singh, Umarbai D/o
Jalam Singh caste Bhilal,
Mangtibai D/o Jalam
Singh  caste  Bhilal,
address Bagli Dewas
Madhya Pradesh
Landowner

86 Private | Irrigated 0.075 | Samotibai beva Jalam
Singh, Mirabai beva
Lachhu caste Bhilal,
Santosh S/o  Lachhu
caste Bhilal, address
Thalghevariya  Rajesh
S/o Lachhu caste,
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SCHEDULE OF LAND

Brief Description of the land to be acquired with or without structures falling within the Proposed Railway
Project “Indore-Budni section' of the District Dewas in the state of Madhya Pradesh

SI. Name Name Name of the Survey Type Nature of | Areain
of the of the . of Name of Land Owner
No. e . Village Number Land Hectare
District | Tahsil Land

Deepak S/o Lachhu caste
Bhilal, Ladkibai D/o
Lachhu caste Bhilal,
Gendu S/o Jalam Singh
caste Bhilal, Amar Singh
S/o Jalam Singh -caste
Bhilal, Gaju S/o Jalam
Singh, Umarbai D/o
Jalam Singh caste Bhilal,
Mangtibai D/o Jalam
Singh  caste  Bhilal,
address Bagli Dewas
Madhya Pradesh
Landowner

85 Private | TIrrigated 0.054 | Samotibai beva Jalam
Singh, Mirabai beva
Lachhu caste Bhilal,
Santosh S/o  Lachhu
caste Bhilal, address
Thalghevariya  Rajesh
S/o Lachhu caste,
Deepak S/o Lachhu caste
Bhilal, Ladkibai D/o
Lachhu caste Bhilal,
Gendu S/o Jalam Singh
caste Bhilal, Amar Singh
S/o Jalam Singh -caste
Bhilal, Gaju S/o Jalam
Singh, Umarbai D/o
Jalam Singh caste Bhilal,
Mangtibai D/o Jalam
Singh  caste  Bhilal,
address Bagli Dewas
Madhya Pradesh
Landowner

111/1 Private | Irrigated 0.029 | Ganga Ram S/o Puna,
caste Bhilala, address
Thalghevariya, Bagli,
Dewas, Madhya Pradesh,
land owner

11172 Private | Irrigated 0.075 | Raja Ram S/o Puna,
caste Bhilala, address
Thalghevariya, Bagli,
Dewas, Madhya Pradesh,
land owner

110 Private | Irrigated 0.052 | Mansha Ram S/o Puna,
caste Bhilala, address
Thalghevariya, Bagli,
Dewas, Madhya Pradesh,
land owner

112 Private | Irrigated 0.016 | Tejubai beva Lobhiram,
Asha, Nisha, Ashish
father Lobhiram, Rohit
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SCHEDULE OF LAND

Brief Description of the land to be acquired with or without structures falling within the Proposed Railway
Project “Indore-Budni section' of the District Dewas in the state of Madhya Pradesh

SI.
No.

Name
of the
District

Name
of the
Tahsil

Name of the
Village

Survey
Number

Type
of
Land

Nature of
Land

Area in
Hectare

Name of Land Owner

Ignorance, Mother
Tejubai, Jhalibai beva
Ganpat, = Rukhmanibai
D/o Ganpat caste Bhilala
address resident village
land owner

115

Private

Irrigated

0.101

Mangat  Singh S/o
Mahikal, address
Thalghevariya Bagli,
Dewas, Madhya Pradesh,
land owner

121

Private

Irrigated

0.060

Jhawarlal S/o Kaluram
address  Thalghevariya
Bagli Dewas Madhya
Pradesh land owner

122

Private

Irrigated

0.078

Kolu S/o Mahikal, caste
Bhilala address
Thalghevariya Bagli,
Dewas, Madhya Pradesh,
land owner

124

Private

Irrigated

0.102

Kolu S/o Mahikal, caste
Bhilala address
Thalghevariya Bagli,
Dewas, Madhya Pradesh,
land owner

125

Private

Irrigated

0.156

Jhawarlal S/o Kaluram
address  Thalghevariya
Bagli Dewas Madhya
Pradesh land owner

167

Private

Irrigated

0.009

Karan Singh S/o Sukiya,
caste Bhilala, address
Thalghevariya Bagli,
Dewas, Madhya Pradesh,
land owner

159/1

Private

Irrigated

0.045

Banibai beva Kailash,
Kalu, Mithun, Jitendra,
Radhabai, Rukhmanibai
father Kailash, Dagdibai,
Chandanbai, Sakubai,
Manjubai father Mogilal
caste Bhilala address no.
village landowner

159/2

Private

Irrigated

0.055

Chandanbai W/o Devi
Singh  Caste Bhilala
Address Resident Village
Landowner

168

Private

Irrigated

0.026

Chandanbai W/o Devi
Singh  Caste Bhilala
Address Resident Village
Landowner

169

Private

Irrigated

0.022

Chandanbai W/o Devi
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SCHEDULE OF LAND

Brief Description of the land to be acquired with or without structures falling within the Proposed Railway
Project “Indore-Budni section' of the District Dewas in the state of Madhya Pradesh

SI. Name Name Name of the Survey Type Nature of | Areain
No. of the of the Village Number of Land Hectare Name of Land Owner
District | Tahsil Land

Singh  Caste Bhilala
Address Resident Village
Landowner

170 Private | Irrigated 0.039 | Chandanbai W/o Devi
Singh  Caste Bhilala
Address Resident Village
Landowner

37 Private | Irrigated 0.190 | Mukesh S/o Babulal
Caste Chamar Address
Village Thaldhewaria
Bagli Dewas Madhya
Pradesh Land Owner

40 Private | Irrigated 0.106 | Abdulgani S/o Abdul
Aziz  Caste  Muslim
Address Bhorasa
Sonkachch Dewas
Madhya Pradesh Land
Owner

46/1 Private | Irrigated 0.290 | Abid Khan S/o Nyaju
Khan Caste Muslim
Address Kamlapur Bagli
Dewas Madhya Pradesh
Land Owner

46/3 Private | Irrigated 0.300 | Yasin  khan  Father
Nyajukhan Caste Muslim
Address Kamlapur Bagli
Dewas Madhya Pradesh
Land Owner

51 Private | Irrigated 0.855 | Goribai W/o Kolu, caste
Bhilala, address
Thaldhevariya Bagli,
Dewas, Madhya Pradesh,
land owner

45 Private | Irrigated 0.090 | Abdulgani S/o Abdul
Aziz  Caste  Muslim
Address Bhorasa
Sonkachch Dewas
Madhya Pradesh Land
Owner

52 Private | Irrigated 0.825 | Mangat Singh S/o
Mahikal, address
Thalghevariya Bagli,
Dewas, Madhya Pradesh,
land owner

53 Private | Irrigated 0.410 | Mangat Singh S/o
Mahikal, address
Thalghevariya Bagli,
Dewas, Madhya Pradesh,
land owner

54 Private | Unirrigated | 0.025 | Suresh S/o Mangilal

Ignorance Parent
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SCHEDULE OF LAND

Brief Description of the land to be acquired with or without structures falling within the Proposed Railway
Project “Indore-Budni section' of the District Dewas in the state of Madhya Pradesh

SI. Name Name Name of the Survey Type Nature of | Areain
No of the of the Village Number of Land Hectare Name of Land Owner
* | District | Tabhsil tag u Land
Grandfather Soma S/o
Bhukan Caste Bhilala
Address Resident Village
Madhya Pradesh Land
Owner
39/3 Govt. Nala 0.110 Government
81/3 Govt. Nala 0.007 Government
171/3 Govt. Forest 0.555 Government
185/3 Govt. Forest 0.312 Government
49 Govt. Road 0.050 Government
50/3 Govt. Nala 0.055 Government
Total 17.666
Kannod Hatnora 1072 Private | Irrigated 0.500 | Bhagirath S/o Sikdar

caste Bhillala address
Kalapatha Kannaud
Dewas Madhya Pradesh
Land owner

111 Private | Irrigated 0.370 | Jhasya father Chamaria
Caste Address Hatnora
Kannaud Madhya
Pradesh Land Owner

13/1 Private | Irrigated 0.130 | Jhasya father Chamaria
Caste Address Hatnora

Kannaud Madhya
Pradesh Land Owner

1372 Private | Irrigated 0.020 | Dharmendra Singh,
father Ajit Singh, address
Hatnora, Kannaud,
Madhya Pradesh, land
owner

13/3/1 Private | Irrigated 0.075 | Sureshchandra Rathod,
father  Bhailal, caste
Korku, address
Jatashankar Bagli,
Dewas, Madhya Pradesh,
land owner

12 Govt. Nala 0.130 Government

10/1 Govt. | Chaaragaah | 0.800 | Government

9 Govt. | Chaaragaah | 0.035 | Government

Total 2.060

RAGHVENDRA SARASWAT, Chief Project Manager
[ADVT.-111/4/Exty./14/2026-27]
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